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Judgment delivered by Hon'bl.e Vice -Charmar - 1~ 

CENTRAL ADMINISTRATIVE TRIBUNAL: : GUWAHATI BENCH 

O.A. No. 307 of 2005 

DATE OF DECISION: 15,12.2005. 

Sri Nirmal. Kr.Sen 

Mr.A.K.BoraU, Mr.B.K.Tal.ukdar, 

- VERSUS - 

APPLICANT(S) 

ADVOCATE FOR THE 
APPLICANT(S) 

U.O.I. & Ors 	 RESPONDENT(S) 
/ 

Mr.J.L.Sarkar, Railway counsel. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE C. SIVARAJAN VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to 
see the judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of 
the judgment? 

Whether the judgment is to be circulated to the 
other Benches? 



CENTRAL ADMiNISTRATIVE TRIBUNAL GUWAHATI BENCH 

Original Application No.307 of 2005 

Date of order: This the 1 5th  Day of December )  2005, 

HON'BLE MR.JUSTICE G.SIVARAJAN, VICE-CHAIRMAN 

Sri Nirmal Kurnar Sen 
Son of Late Jitendra Nath Sen. 
Resident of Railway Quarter No. 
L/48 Loco Colony, Pandu, 
P.O. Guwahati-12 
District- Kamrup(Metro) 
Assarn. 

Applicant. 

By Advocate Mr..A.K.Borah, Mr.B.K.Talukdar, 

-Vs- 

The union of India, 
Represented by the General Manager, 
N.F.Railway, Maligaon, 
Guwahati-78101 1. 

The General Manager, 
N.F,Railway,Maligaon. 
Guwahati-781001 1. 

The General Manager (P) 
N.F,Railway, Maligaon, 
Guwahati-781001 1. 

The Chief Personnel Officer, 
N .F.RailwayMaligaon, 
Gauhati-781011 

The Additional Divisional 
Railway Manager, 
N.F.Railway,Station Road, 
Guwahati-1. 

The Assistant Personnel Officer, 
N.F.Railway,Station Road, 
Guwahati-1. 

The Assistant Divisional Accounts 
Officer, N .F.Railway, 
Station Road, 
Guwahati-1 	 Respondents 

By Advocate MrJ.L.Sarkar, Railway counsel 

I y 



SIVARAJAN J.V.C. 

The applicant is a Junior Clerk (E) in the Electrical Department 

under the Respondents. Pursuant to Jalukbari P.S. Case No.456/99 

U/S 420 TPC later registered as G.R. Case No.5270199, the applicant 

was kept under suspension as per order (Annexure B) with effect from 

the date of detention i.e. 24.7.2000 in terms of rule 5(2) of RS (D&A 

Rules, 1968 until further orders. The applicant is still under 

suspension. It is stated that the criminal case is pending trial in the 

Court of the Special Judicial Magistrate, Kamrup, Guwahati and 

copies of the documents have not been supplied to the applicant, for 

which the applicant made application on 26.9.05 (Annexure Q. It is 

also stated that no departmental proceedings has yet been 

commenced. Since more than five years have lapsed from the date of 

suspension it is stated that the applicant made representation-dated 

30.5.05 (Annexure-B) before the 3r d  Respondent, but there is no 

response. 

2. 	Mr. B.K. Talukdar, learned counsel for the applicant submits 

that the continued suspension of the applicant without trial in the 

criminal case or any departmental proceedings amount to punishment 

and that the applicant's family cannot survive with the small 
LI 

subsistence allowance now given to him. The counsel for the applicant 

also submits that on similar facts the Hon'ble Gauhati High Court in J. 

Abdur Rahman -Vs- State of Assam and another decided on 

19.10.2001 reported in 2002 (3) GLT - Page 498 had revoked the 

suspension and directed reinstatement of the applicant. The counsel 

also submits that the facts of the said decided case and the present 



3 

case are similar in nature and therefore, a similar direction has to be 

issued to the Respondents. The counsel submits that the Hon'ble 

Gauhati High Couit as reported in (2) 2005(3) GLT page 345 (Matiur 

Rahman -Vs- State of Assam and another) decided on 13.3.05 has also 

taken similar view. 

3. 	Mrj.L.Sar6r, learned counsel for the Railway, submits that the 

facts stated by the applicant has to be ascertained and the principle 

laid down in the said decisions relied on by the applicant can be 

considered only on ascertainment of facts. Mr.J.L.Sarkar further 

submits that sinde the applicant had already made representatIon 

before the 3 d  Respondent, which is stated to be pending, the said 

authority has to consider all the matters stated by the applicant and to 

take decision thereon. I find weight in the said submission, for, though 

the applicant has stated that the criminal trial has not yet been 

started and no departmental proceedings has yet been commenced, 

those are matters which have to be verified and ascertained. It is only 

thereafter a decision can be taken with reference to the decisions 

relied on by the applicant. If as a matter of fact the criminal trial has 

not yet been started and no departmental proceedings has yet been 

commenced, to keep the applicant under suspension for a long period 

of five years, the V Respondent will not be justified in continuing the 

order of suspension particularly in view of the provisions of Rule 

' 5(5)(a) of the RS (D&A) Rules 1968 which enable him to revoke or 

modify the said order. I find that the representation Annexure D) 

submitted by the applicant does not contain all the relevant matters to 

enable the 3 Respondent to objectively consider the matter. In the 

circumstances I direct the applicant to make a proper representation 

with all details and photocopy of the decisions relied by him before 

fi3~ 

~V 
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the 3"  Respondent within 15 days from today. If such a rep resen tation 

is filed by the applicant the 3 Id  Respondent will consider the 

representation (Annexure D) and the representation directed to be 

filed, together and pass a reasoned order thereon, within a period of 

two months from the date of receipt of the additional representation. 

The O.A. is disposed of as above at the admission stage 

itself. The applicant will produce this order alongwith the additional 

representation before the 3 respondent for compliance. 

(C .SIVABAJAN) 
VICECHAIRMAN 

LM 

0 



BEFORE THE CENTRAL ADMINISTRATIVE 

GtMAHAT I BENCH :: GUWAHA' 

O.A. NO. 	7-OF 2005 

Sri Nirmal Kumar Sen 

- Versus - 

union of Thdia & Ors. 

T:ft: 	UT  

hive i:LunaJ 

; 

 i10 	
9 DEC 20 6 5 

1Ttt iiWt 
&erch 

Applicant. 

 

N 

Respoiidents. 

 

SYNOPSIS OF THE CASE 

Having served in the C.P.W.D, and tefence 

Deptt. from 1397.68 to 20.8074, the petitioner joined 

the N.F. Rly as a Ithalasi dri 23.8.74 on a temporary 

basis. He .  was confirmed as a Khalasi on 4.8,81 in the 

Engineering Deptt. Thereafter, he was promoted to the 

post of Khalasi Helper in the year 1988. He was agin 

promoted to the post of Painter Grade-Ill in the year 

1991. 

Thereafter, the category was changed and the 

petitioner was designated as a Junior Clerk (E) in the 

Electrical Deptt in the year 1993 and since that day,lb  

has been serving as such till the date of his suspensIon. 

Though the petitioner was suspended with effect from 

24.7.2000, he receiv?d the suspension order only on 

26.2.2001. The rt1tioner has been drawing his subsis-

tence allowance with effect from the date of his sus- 

pension. - 

The petitioner was arrested by 5 (five) bOys 

of the locality of petitioner. (Pandu) Kamrup (Metro) ith 

the help of Jorhat Police Station at Jorhat (Assam) and 

Contd.,.2.. - 
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he was handed over to C.I.D. Inspector, Md. Jahirul 

• 

	

	 Maque on 22.7.2000 i ft connection with Kanrup (MerO) 

Jalukbarj. P.S. Case No. 459/99 which was laterori rei- 

• 	 tered as G.R. Case No, 5270/99 which is still pending 

in. the Court of the 1st Class, Special Judicial Magis-

tràte, Guwahatj Smti Deka, 

No copies of the documents have yet been fur-

nished to the petitioner. $0, the ptitioner submitted 

an application on 26.9.2005 praying for supplying the 

certified copy of the entire order sheets of the case 

- 

	

	but no copy has yt been supplied to the etit1oner 4  so, 

it isnot certain as :to when the case will be disposed of, 

The petit.ipners family consists Of hIs wife and 

• 	2(t'io) mindr daughters. Departrental proceedings not 

• . 	 yet drawn up. An appeal/representation wassubmitted to 

the General Manager (p), N.F. Rly., Maligaon on 30.5.05 

-Uwough proper channel. Butnhing has.yet 
been heard'd4) 

the said Respondent No. 3. 

Filed by.: 
• 	 •• 	 . 	

• •. - 	 .• 	• 	• 	

.• 	 Advocate.. 
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BEFORE-THE CENTRAL AD MINI ST RATIVE TRIBUNAL, 

GUt'AHAT I BENCH:: GIJWAHAT I. 

O.A. 	NO.. OF 2005 	. 

Sri 	NirmaiKumar Sen ..... 	?ppliCaflt. 

- Versus - 

tYrliOfl 	of India & Ors. . 	..... 	Respondents. 

INDEX . 

Si • 	NO. I Annexure S particular s 	 . I pages 

1, . .O.A. 

20 VerificatiOn - 	 Li 

30 A .. C.I.D. InspeCtOr's order 

. 	. • 	.. .................. 24e7.2000.  

4. B Suspension order dated S  

• 8.11.2000. 	.-- 	
• 

50 	. B1  Enclosure, to AnflexUre-B 

• 	6. 	- . 	C ' 	Copy of appliCatiOn for 
certified copy in G.R. 

ease NO. 5270/99 dated 
5 ---5-- 

- 

-- . 

26,9,2005. 

70 	. D Representation dtd.30,5.05 	- 

- 	 Filedby:"- 

pvocate. 



• 	.i I 
BPOE HECE1RAL ADMINISTRATIVE TRiBtJNAL 

GHATIBE./UWAHATI. 

0 • A. NO. 	/ 2005 	 1 . 
sri 

Nirmal' Kumar sen, 

Son of late Jitendra Nath sen,. 

• 

	

	 resident of Railway Quarter NO 0  

L/48 LOCO Colony, Pandu,- 

P.O. - Guwahati--12, 

• 	District - Kamrup (Metro), 

Assam. 

• 	 .... Applicant. 

- Versus - 

1) The Union of India, 

• 	 represented by the Geeral Manager s  

• 	• 	 N.F. Railway, MaligaOn, 

• 	 Guwahati-781011. 

• 	2) The General Manager, 

N.F.RailWay, MaligaOfl, 

Gtt76hat1-7,81011. 

The General Manager (P), 

N.F. Railway, MaiigaOfl, 

• Guqahati-781011e 

/ 

The chief personnel Officer, 

• 	N.F. Railway, MaligaOfl, 

Gu.wahati-7 81011.. 

.Contd...-2. 

r 
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5)The AddItional Divisional 	I 
•RáiLway Manager, 

N,F. Railway, Station Road, 

Güwahatj-.1, 

The Assistant Petsonril' Officer, 

NF. Railway, tation'Ro, 

'Gdwahati-1. 

TheAssjstant Divisional Accounts 

Officer, N.F.Railway, 

Station Road, 

Guwah'ati-i. 

6400 Respondents. 

The humble petition of the above-narned 

applicant; 

• 	 MO ST REsPECrFULLY SHEWETH 

Details of the Application •: 

1) particulars of the orderagainst which the application 

is made- 

order of the APO/GHy,•.hF. Raiiay, 

Guwahatl-.l,. dtd.. 8..11.2OOO• which. was 

received by the app1icant.on 26.2.2001. 

order of the Inspector, OlD, Assamn, 

Guwahati dtd. 24.7.20000 

Contd...a 

--5 
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Copy of the application praying for 

certified copy of the entire sheets of 

G.R. Case NO, 5270/99 U/s 420 I.P.C. 

Pending in the Court of the Special 

Judicial Magistrate, Kamrup, Guwahati. 

Copy of the representation dtd. 3.5.2005 

submitted to the General Manager (p), 

N.F. Railway, Maligaon by the applicant, 

/ 

For a direction to the Respondents for 
revoking the 

suspension order dtd. 8.11.2000 

which was received by the applicant on 

26.2.2001, imposed upon the application 

in connection with G.R. Case No. 5270/99 

(Jalukbarj p.s. Case NO. 456/99) which is 

still pending and it is not certain as to 

when the case will be disposed as the copies 

of the documents of the case have not yet 

been furnished to the applicant. 

For a direction to the Respondent No.3 to 

consider the caseof the applicantin the 

light of the case laws reported(1) 2002(3) 

G.4iT. Page - 498 - J. Abedur Rabman -Vs-

State(2) 2005 (3) GLT - Page - 345 - 

Matiur Rahrnan -Vs- State. 

For a ditection to the Respondent No.3 to 

consider the case of the applicant whether 

- 	Contd..,4. 
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proper authority has passed the suspersion 

order as he has neither mis-appropriated 

Railway fund nor has destroyed Railway 

property nor he has shown any mis-behaviour 

to his superior authority-. He has good will 

to the Railway. 

•2) Jurisdiction : 

The applicant, declares that the subject matter  

of the application is within the jurisdiction of the 

Hofl'ble Tribuna1 

Limitation : 

The applicant declares .thlat the application 

is within the period of limitation under section. 21 of 

the Administrative Tribunal Act, 1985, 

Facts of the Case  

4.1. 	That the applicant is a cit1zn of India and 

as such he is entitled to all the rights and:priviieges 

guaranteed under the constitution of India including 

the rights of law of the land. 

4 • 2. 	That the applicant was serving •  as a Junior. 

Clerk (E),.  Electrical Depth under the A.p..O.(E1ectrical) 

N.F. Rly, Guwahati before his suspension 24.7.2000. The  

suspension order was received on 26...2001. Me Joined 

his service in N.F. Railway as a Khalasi on 23.8.74 on 

a temporary basis. He was confirmed as a Khalasi on 

Contd. . .5.. 
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4.8.81 in the Eleqtrical Deptt. He was pxomoted to the 

post of Painter Grade-Ill in the year 1991. Thereafter, 

the category was changed and the applicant was Aks desig-

riated asa Junior Clerk (E), Electrical Deptt in 193. 

The applicant was arested on 24.7.2000 in 

connection with Jaluithari P.S. Case No. 456/99 u/'s 420 

• • I.P.C. Later on, the said Case was registered as G.R. 

Case No. 5270/99 which is stIll pending the Court of 

sri Deka, Special Judicial Magistrate, Karnrup, Guwahati, 

Atranslated copy of arrest order 

• 

	

	 dtd. 24,7.2000 is annexed hereto and 

marked as Annexure-A. 

• 	 A copy of suspenéion order dtd. 

• 	 8.11.2000 with its arinexure is en- 

closed herewith and marked as Annexures-

•and_31 • 

Tha t the jälukbari P.S. Case No. 456/99 u/s 

420 I.P.C. was registered as.R. Case No. 5270/9.9 U/'S 

420 I.P.C. and the.sae Is pending for trial in the 

Court of the Special Judiciali Magistrate, Kamrup, 

Guwahati.copies of the documents Iiav not yet been 

supplied to the applicant. It Is not known when the.  

• 

	

	
- rial will finish ànd as Such, the app1arit applied, 

f or certified copy of the entire ordex-sheets of the 

c 
I 
 asd on 26.9.2005 but the same has not yet been supplied 

to the applicant. 

Contd.,,6. 
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• 	 . 	

1.• 

A copy of the petition dtd, 26.9.05 - 

Is enclosed herewith and.maked as. 
- 	. 	

..• 	AflflexUreC. 	 . . 	. 

4.4 	That the applicant submitted an applicationto 

the General Manager (P)., N.F. Railway, MaligaOn through 

proper öhannei on 30,5.2005 prayihg for revoking the 

suspension order as the applicant is going to .retire 

early but nothing has yet been heard from the Gereral 

Manager 	N.F. Ralway,Ma14gaOfl. He has been siffe- 

ring from economic hardship. 

A Copy of application. dtdt, 39 :' 2005 

is annexed hereto and marked as 

Annexure-D. 

4,5, 	That the learned authoi.ity of. N.F., ail•way has 

not yet drawn up departmenti. proceeding s against the : 

applicant. 

4.6.. 	That the leaedN..F.. Railway, authority has. 

'violated the rulings of the Honble Gauhati High Court. 

as, reported in ()200 (3.)14T 	Page 498,. (J..  Abdur 

Rahrnan-Vs- The State). and (2) 2005 (3) . GTPae..-345- 

IA 
(Matiur Rahrnan -Vs- state) by not revoking the suspension 

. ... 	 . . ,- 	 •. 	 . 	•. -' 	 / 

order imposed on uim.. • 	-, :. . 	.-. 

4.7.. • That the learned N.F. Railway authority has 

violated the principles of natural justice by not cOnsi-

dering the age and xetirement dtd., of the applicant and 

the conditions of theapplicant's family, which consists 

• 	Contd.,.. 
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Ofhis wife and 2 (twO) practically márr1áeàb1e 

daughters. 

4.. 	That the applicant begs to state he has deman- 

ded .justce but the same has been denIed to him and 

he has no other alter riative or efficacious rthnédies 

other than the instant application to this Horithie 

tr.tbunal... 

4.9. 	That this application isrnade  bonafide arid 

for ends of justice. 

Groundsfor beliefs with legal provisions: - 

5.1. 	For that the Respondents have not revoked 

the suspension order without Rhyme and reasons, which. 

caused immense hardships and mental depressions to the 

applicant. 

5,2. 	For that the Respondertts action is not justi- 

fied and bad in law as well as in facts.. 

5.3,. 	For that the actions of the Respondents are 

m1ice in law and malice in facts in view of the cir-

cumstances of the case. 

5,4, 	For that the applicant is the wrost sufferer 

for not revoking the suspension order imposed on him 

which cannot be common flagged under the guise of 

administrative fairness. 

Contd. ,..8. 
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FCC .  that the action of the Re,spondents is the 

result of arbitrariness, whimsical, and unreasonable 

for not considering his appeal/representation in the 

light of the Hori'ble Gauhati. High Court's rulings, has 

infringed the rights of the applicant guaranteed under 

Articles and 16 of the Constitution ofIndia, 

5.6:. 	For that the applicant has neither mis- 

appropriated Railway fund nor has destroyed Railway 

property nor became dis-obedient to this superior autho-

rity. Falsecharge levelled against him is under section 

420 :I.p.C. and not U/s 121 i,P.0 

57• 	For that the unjust and unfair treatment in 

the. actions of the Respondents Is explicit.. 

5.84. 	For that in any other view of the matter, the 

applicant Is entitled to the reliefs sought for. 

:RxRx 	Details of the remedies exhausted 

That the applicant declares that he has pre-

ferred representation on 30.5.2005 but the samehas pot 

yet been disposed of and there are no other, efficacious 

remedies' under any Ruleand this HOn'bie Tribunal is 

the only forum to adjudicate the subject matter. 

7) 	Matters arid previously filed or pending with 

any other Court - 	,.. 

That the applicant declares that he has not 

filed any cae on the subject matter before anyCourt, 

- 	Contd,..9. 
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forum or any. Other Instjtution, However, he preferred 

an. appeal/representation as stated at above. 

2). Reliefs sought f or 

Under the facti nd circumstances, the aplicant 

prays for the following reliefs 

The Respondent No.3 may kindly be. directed to 

réiiOke the suspenàion order dt.8.1l.2000 passed by the  

APO/Guwahati, N.F. Railway hich was reàeived bthe 

applicàñt on 2602.2001 in view of he.Hon'b].é Gàuhati 

H14 Court's rülirsas stated atábo 

(Annexure-), 

8-2&i 	Any other relief or reliefs as the HOn'ble 

Tribunal may deem £ it and proper. The above reliefs are 

prayed for on the grounds stated at par a S at above, 

Interim Relief : 

• uring the pendncy of this applicàtipn the 

applicant, prays for the following reliefs 

• 	941. 	The Respondent No.6 may kindly be di-rected 

to pay -his bomxs and the annual increments fothwith' as 

the. applicant's wife and the two College goIng daughts 

have been suffering from.econornic hardship beyond imagi-

nation. The applicant's wife has-not been able to undergo 

an opërátion .of her abdornen. At present, the applicant 

• 	has been.drawii.g....only Rs.1920/- per month as subsistence 

allowance. 	. 

•• 	.- 	Contd..,100 - 





VERIFICATION 

i, sri Nirmal Kurnar sen, sOn of late Jiberidra 

Nath sen, resident of Railway Quarter Mo. L/48, LOCO 

Colony, Pandu, p.o. - Guwahati-12 0  District - Kamrup 

(Metro), Assam, aged about 55 years, by religion - Hindu, 

by profession - N.F. Railway employee under suspension, 

do hereby verify that the statements made in paragraphs 

1,4,6 to 12 are true to my knowledge and the statements 

made in paragraphs 2,3 and 5 are true to my legal advice 

and that I have not suppressed any material facts. 

And I sign this verification on this 	th 

day of December, 2005 at Guwahati. 

SNATURE. 



J. 

• 	I 	
JflfleXU,re-A 

Translated from Assamese to English 

To, 	 •••• 	
0 

I 	.••.• 
Sri NirrnalKumar sen, 

I Sotof late Jitendra Nath Sen, 	• • 

Trl)eni Compix, Flat No. 300 (B) 

• 	Adàbari,, puwahati, 	 • 

- Jalukbarl. 

You are hereby informed that having found proof 

• against.youol , you are arrested in connection with Jálukbari. 

P,,So Case No. 456/99u/S 420 i.p.0 	 • 

Jahirul- Naque, 

• 	 •IspeCtOr, 

CI€D.., Assam, 

Guwahati 

24 .7 2000 



• 	 - 	- 	 nnexure-B 

REGD WITH A/D 

• 	AAD FORM N0.2 	N.F. RAILWAY 	 0.174 A (1) 

Standard Form for deeming a Railway servant 

under Suspension 

• 	 (Rule 5(2) of RS (D&A) Rules,1968) 

No. ps/N1101 (F) - 

N.F. Railway (name of Railway Administration) 

• 	 (place of issue) APO/GHY dated 8.11.2000 

ORDER 

Whereas a case against shri Nirmal Kr. sen, sr. 

Clek (Name and designation of the Railway servant)in res-

pect of -a criminal offence is under investigation. 

And whereas the said Shri Nirmal. Kr. Sen, was 

detained incustody on 24.7.2000 for a period exceeding 

forty-elght. hours. 

Now, therefore, the said shri girMal Kr. Sen is 

deemed to have been suspended with effect from the date of 

detention i.e. the 24.7.2000 in terms of rule 5(2) . of RS 

(D&A) Rules, 1968 and shall remain under suspension until 

	

further orders.. - 	 • 	• - 

c5ins 

(By order and in the name of 

the President) 

(Signature) sd/- Illegible, 

(Name) P.O. Johnson 

APO/.GHY. 	- 

Designation of the Suspending 

authority 

• 	 (Secretary,Raiiway, 	Board,where 

Railway Board is the suspending 

• authority) 

Contd.....2. 
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Designation of the Officer 

authorised under. Artidle 77 (2)of. 

the Constitution to uthentists 

orders on beha1fofthe President 
I 	 •where the president is the sus- 

pending authority) 

COPytO:  

• 	 ShriNirrnal Kr. Sen, (Name and deigriation of the 

suspended 1ailway servant). Orders regardingsubsjstace 

• 

	

	llowatce admissible to him daring the, period of uspen- 

sion' will be issued separately. 

Copy. to - 

P/Case . 

3,. Bill Section. 

. . . . 	• 	 * Where the(order is expressed to be made 
' 

in the name of the PreSident. 



Annexure- B1  

RE. WITH A/D 

N.F. Railway 

No.Ps/N/101/(p)/1444 

TO, 

Office of the 

Asstt. Personnel Officer, 

N.F. Railway, Guwahati. 
at. 9.11.2000 

sri iqirmal Kr. Sen, 

Rly. Qrs. No. 1,148; 

LOcO Colony, Pandu, 
GlLwahatj-1 2. 

Sub : - Drawal of subsist ance allowance. 

Vide this office order No. PS/N/101(p)- 

at. 9.11.2000 you have been placed under deemed to be 

under suspension w,e.f, 24.7.2000 i.e. from the date of 

you have been arrested by police. 

- 	 TO enable the administration to draw subsistance 

in you favour, Please furnish a non employment declaration 

to this office immediately. 

- 	 Sd/- Illegible, 

Asstt. Personnel Officer, 

N.F. Railway, Guwahati. 

Received 

sd/- Illegible, 

22 .11. 2000 

In 



a, 

	

- 	 Annexur-C 

Translated frbrn Assamese into English 

	

Application for 	 copy 

In the Court of the Special Judge, Guwahati. 

it is requested that the following case..... 44 , 

was.dispoed of/ is pending for trial, orders may be 

passed for suppiring cer€ified copies/stamps submitted 

herewith. 

Cas.Of case 	parties 	If final ,decree Whether the 
with NO... & year' Names. 	passed, then. 	

• applicant is 
j: 	the dtd. of dis.f parties adv.. 

• posal.. 	 If so, for 
1 	1 	 'whom? 

-----•---1--•---4 
G.R.CaseNo. 	State :.'l) Certified copy 	I 
5270/99 	 -vs-- 	lof the whole order I'TeXt I 
u/s 420 I.P.C. 	N.K. 	sheets of the case4 date 	Self 

• 	 I Sen 	
FIR of Jalükbarl28105  

Cas No.456/9 

- 

26.9,2005 
• : 	 - 	 • 	

sd/- Nirmal i<umar sen- 

5280.! 

269.05 	 . 	 . 

Ah- 
~ 

V 



- 

-. 

trf -  - 	 Annexure-D 

/ 
To, 

The General Manager (p), 

N.F. Railway, Maligaon, 

Guwahati-781011. 

Dated Guwahati the 30th May, 2005. 

• 	 Through .Proper Channel 

subject : - Humble prayer for revoking the suspension 
order passed by the APO/GHY N. F. nly On 

• 	 - 	8,11.2000 which was served on tme only 
on 26.2,2001. 

• 	RespeCted sir, 

Most humbly and respectfully i beg to state that 

I was suspended with effect from 247.2000 but the'us- 

• 

	

	pension order was served onme only on 26.2,2001. NO 

departmental proceedings has yet been drawn up against me 

and as such, I have ben suffering from economic hardships / 

In maintaining my family and myself. 

The G.R. Case No. - 5270/99 which was registered 

against me, is still pending. Even the copies of the 

documents have not yet been furnished to me. .80, it is 

not certain as to when the case will be disposed of. 

I, therefore, pray that Your honour would 

be kind enotgh.to revoke the suspense 

order imposed on me and allow me to join 

my dutIes very early on humanitarian 

ground and for which act of kindness, I 

shall ever pray. 

Yours faithfully, 

sd/- 	sen, C-,-' 	
Jr. Clerk (E), 

Office of the APO, 
- 	Guwahatj. (Electrical) 

N.F. Rly, Guwahati. 


